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CEMTRAL .ADMlNISTRJiTIVE TRIBUN^iL ,LUCMOW BENCH

LUCKNOW

0,A. No. 121 o f  1992.

R .P .Dwivedi aHd 5 o t h e r s Appl i c  a n t  s .

v e r s u s

Up.ionof I n d i a  througl .  th e  S e r e e t a r y  
R ailw ay  Board,  R a i l  Bhav7aB,Ne-w D e lh i ,

2. S e c r e t a r y , R a i l w a y  Board, R a i l  
BhawaiT, New D e lh i .

3.  The G e n e r a l  Manager, N o r th e ra  
Railway/ Baroda House, Nev̂  'D e lh i ,

4 .  The D i v i s i o n a l R a i l  Manager, , 
N o r th e rn  Railway ,  Lu'cknovj,

5 .  The S r .  D i v i s i o n a l  P e r s o n n e l  
O f f i c e r ,  N o r th e ra  R a i lw ay ,  Lucknow,

V -

Respondent:

Hon.Mr. S.N. P r a s ad, Member J u d i c i a l .

. The a p p l i c a m ts  have  approached  t h i s  TritojnaJ. 

u n d e r  s e c t i o n  19 o f  t h e  A d m in i s t r a t i v e  T r i b u n a l s

A c t ,  1985 w i th  t h e  p r a y e r  to  t h e  e f f e c t  t h a t  t h e

p ro p o s e d  t e s t  and  interviev>? th ro u g h  t h e  l e t t e r

Annexure No. 1 qjs 1 4 .3 .9 2  be  c a n c e l l e d  ,and th ef

d i r e c t i o n s  be i s s u e d  t o  t h e  r e s p o n d e n t s  t o  prepare- .

t l . e  s e n i o r i t y  l i s t  and t o  f i n a l i s e  i t  b e f o r e  making

S e l e c t i o n  by h o ld i n g  t h e  t e s t  end ipiterviex^Jand t h e
/
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a p p l i c a n t s  be  d e c l a r e d  £s q u a l i f i e d  asid e l i g i b l e  

t b e  p a y  s c a l e  o f  Rs 2000-3200 aad e n t i t l e  t o  

g e t  pr6motioH acco rd ing  to  r u l e s .

2. The mair: griefeitese o f  t h e  a p p l i c a n t s ,  as v fe B t i la te d  

i n / . t h e i r  ap p l iea t io R » >  i ^ t e r a l i a /  i s  t h a t  th e

p e t i t i J ' n e r  Mo. 1 was appoi-'ited o n th e  p o s t  o f  A s s i s t a n t
I

S t a t i o n  M as te r  in. t h e  y e a r  1979 and vjorked as such

. t i l l  t h e  y ‘::ar 1984/ when he was s e n t  f o r  t r a i n i n g

# s ^ t h e  p o s t  o f  S t a t i o n  M e s t - r /Y a r d  M a s t e r / S e c t i o n  

C o n t r o l l e r / T . I . on 1 7 .8 .84  to  t h e  Zonal T ra in in g  

Schoo l ,  Chandausi  and he com ple ted  t h e  t r a i n i n g

in  t h e  month o f  May, 1985 and was p o s t e d  as  S t a t i o n

M a s te r /Y a rd  M as te r  in  t h e  month o f  December, 1987

and he i s  ' s t i l l  vJorking on t h e  seme p o s t .  The

a p p l i c a n t  Ko. 2 vjas a p p o in te d  on th s  p o s t  o f  A s s i s t a n t  

S t a t i o n  M as te r  U'-'csr t h e  r e s p o n d e n t s ( oddosi t e  p a r t i e s )

and c o n t i n u e d  to  work as such t i l l  J u l y ,  1983. 

was s e n t  f o r  t r a i n i n g  to  t h e  T r a i ’̂ ang S c h o o l ,  Chandausi/-
/

He com ple ted  t r a i n i n g  i n t h e  mosithof May, 1985, and
I

a t  p r e s e n t  he i s  p o s t e d  as A s s i s ta ja t  S t a t i o n  Master

Phapham au ," l^ is t r ic t  A l la h a b a d .  The p e t i t i o n e r s  3 t o  6 

vjere se lecte^( .  f o r  t t e  p o s t  o f  T r a f f i c  A p p r e n t i c e s

by th e  R a i lw ay  R e c ru i tm e n t  Board,  A l la h a b a d  ip, 

t h e  moHth o f  December, 1986 aad th e y  were s e n t  f o r  

t r a i H i » g  a t  Cjiandausi and com ple ted  t h e  t r a i i a i a g  

on 1 5 .2 .9 0 .  The a p p l i c a n t s  No. 3 t o  5 were p o s t e d  

gs  Yard M as te r  aad a re  s t i l l  p o s t e d  on t h e  same p o s t
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P e t i t i o n e r  No. 6 was p o s t e d  as Sec t ioH  C o n t r o l l e r

a!id he i s  now p o s t e d  as S t a t i o n  M as te r  a t  J a i t i p u r .  .

I t  has  f u r t h e r  been s t a t e c  t h a t  t r e  p e t i t i o n e r s  a re

a t  p r e s e n t  working in  the  pay sccde  o f  Rs 1600-2660. 

The work and conduc t  o f  t h e  a p p l i c a n t s  has  beei^  ̂

s a t i s f a c t o r y  and t h e r e  has  n ev e r  been any c o m p la in t ,  

a g a i n s t  them o f  any k i n d .  The n e x t  highier p o s t  from 

t h e  p ay  sc^U.e o f  Rs 1600 -2660 i s  Rs 2000-3200 which

i s  l i a b l e  t o  be f i l l e d  up by p ra r ip t io n  t o  t h e  e x t e n t

o f  100 p e r c e n t  o f  t h e  v a c a n c ie s  amongst t h e  S t a t i o n

M a s t e r s / T . I .  and Yard M a s te r s  assi on the  b a s i s  o f
I

s e l c t i O H ^ o n t h e  b a s i s  o f  c i r c u l a r  N o . '--757-3/42(EiB) 

d a t e d  2 5 .7 .8 8  ^-Annexure A -2 t o  t h e  a p p l i c a t i o n )  of  

t h e  Railway Board i s s u e d  by G enera l  Manager,  N o r th e rn

Rail'vvay. I t  has  f u r t h e r  b e e n ' s t a t e d  t h a t  t h e r e  a re

y  a t  p r e s e n t  17 v a c a n c i e s  o f  g e n e r a l  candidevtes in  t h e

p£!.y s c a l e  o f  Rs 2000-3200, a n d 'a c c o r d in g  t o  p a r a  216(d) 

fo u r  t i roas  o f  t h e  number o f  e x i s t i n g  and a n t i c i p a t e d

v a c a n c i e s ,p l u s  20 p e r c e n t  t h e r e o f  f o r  u n f o r e s e e n  

v a c a n c i e s  v^i l l  be  c a l l e d  f o r  w r i t t e n  t e s t .  But t h e  

r e s p o n d e n t s  have  c a l l e d  f o r  o n ly  55 g e n e r a l  c a n d i d a t e s

f o r  toe t '?;st th rough  th e  l e t . : e r  :Anne>ajrc 1.

3. T h is  i s  worthv ih i le  t o  m ent ion  t h i s  f a c t  t h a t

as p e r  i n t e r i m ' o r d e r  p a c s e d  in  ti ;ds c a s e  on 1 3 .3 .9 2 ,  

by  t h i s  T r ibuna ,  t h e  a p p l i c a n t s  v;ere aliiovjed to  appear

in  the  w r i t t e n  t e s t  which wes g o in g  t o b e  conduc ted  on
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1 4 . 3 .9 2  by t h e  r e s p o n d e n t s  f o r  s e l e c t i o n  f o r  t h e  

p o s t  o f  S . S . / D e p u t y  J t h i e f  Y a r d  M a s t e r / I r a f f i c  I n s p e c t o r  

g r a d e  Bs 2 0 0 0 - 3 2 0 0 ( H . P . S . )  a s  d G t a l l e d  i n  ^ i r n e w r e - l

H j - .T /e r ,  t h e  r e s p o n d e n t s  w e r e  o i r e c t e c '  n o t  t o d e c l a r e
I

t h e  resOil t  o f  t h e  s a i c  w r i t t e n  t e s t  t i l l  f u r t h e r  o r d e r s .  

S i r . c e  t h e  a p p l i c a n t s  h a v e  a l r e a d y  a p p e a r e d  a t  t h e  

a f o r e s a i d  t e s t ,  a s  i n d i c a t e d  above,  k e e p i n g  i n  v iew 

ti'-e -^cCts c i r c u m s t a n c e s  o f  t h e  c a s e  and a s p e c t j  oj.

t h e  m a t c e r ,  I  f i n d ,  i t  c ^ 'p e d ie n t  t h a t  t h e  e n d i  o f  • 

j u s t i c e  w o u ld  be  s e r v e d  i f  t h e  r e s p o n d e n t s  a r e  

d i r e c t e d  t o  p r e p a r e  t h e  s e n i o r i t y  l i s t  o f  t h e  a p p l i c a n t s  

a lo n g w i t h  o t h e r  c o u n t e r p a r t s  o f  t h e  same s c a l e  in. 

a c c o r d a n c e  w i t h  t h e  e x t a n t  r u l e S /  r e g u l a t i o n s  ana  

o r d e r s  o f  t h e  Railv;ay Board i n  t h i s  regard^, and 

t h e r e a f t e r  t o  d e c l a r e  t h e  r e s u l t  o f  t h  : a f o r e s a i d  t  e s t

as w e l l  i n  a c c o r d a n c e  w i t h  lav; and  ex ten r .  r u l e s ,  

r § g u l a t i o a s  and  p r o c e d u r e  by  a r e a s o n e d  and  s p e a l i n g
f ^

o r d e r  w i t h i n  a p e r i o d  o f  t h r e e  mo-j-^ths from t h e  d a t e  

o f  r e c e i p t  o f  a  copy o f  t h i s  o r d e r  and I  o r d e r  a c c o r d i n g l y

4 .  r h e  a p p l i c a t i o n  o f  t h e  a p p l i c a n t  i s  d i s p o s e d  o f  

as above and  t h e  i n t e r i m  o r d e r  p a s s e d  e a r l i e r  s t a n d s  

v a ca te d .W o  o r d e r  as t o  c o s t s .

7f ^ b e r  J u d i c i a l .  9'̂ -

L u cknow: D a t e e :  21 ,92,


